In OA 605/93

In 0,A.628/93

In 0.2.629/93

In 0.A.192/94

In O.A.215/94

CENTRAL ADMINISTRATIVE TRIBUNAL

CUTTACK BENCH

Original Application Nos,605/93,628/93,529/93,

192/94 and 215/ 94.

Cuttack, this the 17th day of August,1994,

S.K.Rao andothers ,..

versus
Union of India and others ...
E.Sankar Rao ,,..

versus
Union of India and another ...
Y.Jagannadham and others ,..

Ve rsus
Union of India and others ...
M,Satyanarayan ,,.

versus
Union of India and another ...
Smt, B,Kusuma Kumari ...
Ve rsus

Union of India and others .'..

( FOR INSTRUCTIONS)

Applicants,

Respondents,

Applicant,

Respondents,

Rpplicants,

RespoOndents, 1

Applicant,

RespOndents,

AppliC ant,

Respondents,

1, wWhether it be referred to the Reporters or not ?/)’(5'“

2, Whether it be circulated to all the Benches of the
Central Administrative Tribunals or not 2 yaar,

(%

(D+ Po HIREMATH)
VICE-CHAIRMAN



CORAMg

In 0.A.605/93 1, S.

CENTRAL ADMINISTRATIVE TRI BUNAL
CUTTACK 3ENCH.

Original Application Nos,605/93,628/93,629/93,
192/94 and 215/94,

Cuttack, this the 17th day of august,1994,

THE HON'BLE MR,JUSTICE D,P.HIREMATH, VICE-CHAIRMAN
AND
THE HON'BLE MR.H.RAJENDRA PRASAD, MEMBER( ADMN, )

Krishna Rao, s/o S.Mallayya,

Khalasi EFO/OHE/Com,S.E.Railway
Visakhapatnam,

2. ‘A.

Chandrayya, s/o Somayya,

Khalasi, E.F,0./G/Con,S.E,Rly,

Visakhapatnam, A. P.

3, I.Bandelu,s/o Simanchalam,Khalasi,
office of DeputyC.EoB. /COﬂ./So E. Rly.
Visakhapatnam,

4, M.,Sannibabu s/o Chinnayya,

Khalasi, E,F,0,/0,H.E./Con,S.E.Rly,
Visakhapatnam,

5., Sonamathi wife of late Ramu,
Khalasi, Office of Dy.C.E.E./Con.

S.

6, K.

E.R3y, Visakhapatnarm,

Appa Rac s/o Guruvuluy,

KklalaSi, Ee FoOo/O.H.Eo/COﬂ.

Se

¥ PEE 5

E.Rly, Visakhapatnam,

Manikyam wife of late Sambasiva Rao,

KhalaSi, B.F.0. /O.H.Eo/COD.,S.E Rlyoo
Visakhapatnam,

8e Ve

Suryanarayana s/o Narayana,

Khalasi, E.F«0./0.HeEs/Con. S<E.Rly,
Visakhapatnam,

9. A

I2litha, daughter of V.S.N,Murty,

Jr.Clerk Office of theDy.C,0.8./Con,,
SeE.Rly, Visakhpatnam,

eoe Applicants.

BY Advocate SM/S. G. AeReDOIE,

V.Narasingh,

/o




In 0.A.628/93

In Q.Ad62 9/93

Versus

is Unionof Ipdia, through the Chief Administrative
Officer, Projects, S«E.Rly, At-Chandrasekharpur,
Bhubaneswar Dist,Khurda,

2 Chief Project Manager, Construction,
S.E.Rly, Visakhapatnam, Andhra Pradesh,

34 Deputy Chief Electtical Engineer,
~ (Construction),S.E.Rly, Visakhapatnam,
Andhra Pradesh,

see ReSpOndents.

By Advocate Shri D.N,Misraj
Standing Counsel(Railways).

BeSankar Rao s/o late Satyanarayan,0.S,Gr.l.,
Office of the Dy.CEE/Construction, S.E.Railway,
Visakhapatnam, (A.F.).

eoe AppliCant.

By advocates M/s,G.A.R.Dora,
¥.Naraskngh,

Vétsus

2 (% Union of India through the Chief
AMministrative Officer, Project,
S.E,Railway, At,Chandrasekharpur,
P.0, 3hubaneswar, Dist-Khurda,

2, Chief Project MBnager(Con),
S.E.Railway, vVisakhapatnam,
(AeP.)e con Respondents,

By Advocate Shri D.N,Misra,
Standing Counsel(Railways)

b Y.Jagannadhan s/o Balaram
Fitter,CGr,111,0£ffice of the
EFO /0. He E/C. + S0 Ee Railway,
Visakhapatnam,

2. K. Appa Rao s/o Appalaswamy,
Hammer Man, Office of the E.F.0./
CHE/C.S.E. Railway, Visakhgpatanam,

3, ReBurya Rao s/o Tirupati Rao,
Khalasi Office of the E.F.0,/G.
S.E,Rallway, Visakhapatnam,

s Applicants,




In 0,A.192/94

In 00A0215/94

By Advocates M/s,GeA.R.Dora,
V.Narasingh.

versus

1. Union of India through the Chief
Administrative Officer,Project,
S.E.Railway, At-Chandrasekharpur,
P.0,Bhubaneswar, Dist-Khurda,

2 Chief Project Manager(Ccnstruction),
S.E, Railway, Visakhapatnam,

3e Dy.Chief Electrical Engineer,
(Construction)B.E«Railway, Visakhapatnam,

eee RespmdentS.

By Advocate Shri D, N.Misra,
Standing Counsel(Railways)

M,Satyanarayan, s/o late Ch.Chinnababw,
Head Clerk, office of the Sr.Project
Manager, S.E,Railway, Visakhapatnam(A.P.)

XX Applicant.

By Advocates H/s.G.A.R,Dora,
- Ve N@rasingh,

Versus

5 W Union of India, through the Chief
Mministrative Officer, Project,
(Survey and construction), SeE.Railway,
At.Chandrasekharpur,F.0.Bhubaneswar,
Dist-Khurda,

24 Sr.Project Manager,
Of fice of the Chief Project Manager,
SeEsRailway, Visakhapatnam(A«P.}.

soe Respndents,

By Mvocate Shri D.N.Misra,
Standing Couneel(Railways).

Smt, B,Kusuma Kumari aged about 46 years,

w/0 3.Eswara RaO, Sr.Clerk, Office of the

Dy.CeSeTeEe (C) HgeSeE.R3ilway,Visakhapatnam,

(ap) i Applicant.

By Advccates Ms.G,A.R.Dora,
V.Narasingh.,

Versus

7.4
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I Union of India,through the Chief
Administrative Officer, Project(sSurvey

and 8onstruction)S.E,Railway, At.Chandrasekharpur,
P.O.Bhubaneswar, Dist-Khurda,

3. Chief Signal & Telecom Engineer,
(Const ruction), S.E.Railway,
At ~Charddrasekharpur, P+ 0,
Bhubaneswar, Dist-Khurda,

e Dy; Chief Signal & Telecom Engineer,
(Constructicn)s, B.Railway,
Visakhapatnam, (AP.) ... Respondents,

By Advocate Shri D.N Misra,
Standing Counsel(Railways),

ORDER

DeP.,HIREMATH, VeCo, All these applicants in these applications have

challenged a similar order with regard to their

transfer from Visakhapatnam to some other Projects
in Orissa on the ground that the respondents ought
to have transferred the juniormost in the cadre
the principle of ' last come first go' amd also

in keeping with the Railway Board's direction which
has got the statutory effect as\held by the Supreme

Court in the case of Railway BOard vrs, P.Re.Subramaniyam

reported in AIR 1978 SC 284,

2. Inter alia the respodents have contended that
these transfer orders have been kept in abeyance and
that efforts are being made to transfer the lien holders
either to the parent cadre or to the other Projects if
they are willing and that after exhausting the lien
holders, the juniormost permanent construction reserve

employees to}:e transferred to other Projects along with



» 9

- 1

their posts. This is precisely the grievance of the
applicants in asmuch as according to them the juniors

among them are not‘touched when they are transferred,

In view of this rethinking on the part of the respmdents
for keeping the present transfers impugned in abeyance,

it would be proper for the Tribunal to direct that the
respondents shall work out their transfer policy in
conformity with the averments made in para 1l, In view

of these%m% the petitioners should have no grievance

1
as far as the present transfersimpugned are concerned,

3. With these observations and directicns these

petitions are disposed of, It is further directed that

the present transfers in impugn in these applications are ‘
cancelled and the respondents g%effect transfer

in pursuance e?( the policy that is being evolved as stated

above,
4, This order is made after hearing Mr.C.A,R.Dora,
learned counsel for the applicants and Mr,De.NeMisra,

learned Standing Counsel ( Railways) for the respondents,

.- ity
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(H. RATEND) AS2D) (De P.HIREMATH)
ME MBER ( ADMINISTR ATIVE) VICE-CHAIRMANe
7 Avk 9y

S.Sarangi/




